FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
Insolvency Resolution Process for Corporate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF
ORGANIC WORLD PRIVATE LIMITED

RELEVANT PARTICULARS
Name of corporate debtor Organic World Private Limited
2. | Date of incorporation of corporate debtor March 19, 2020
3. | Authority under which corporate debtor Registrar of Companies - Gwalior

is incorporated / registered

4. | Corporate Identity No. / Limited Liability U01114MP2020PTC051205
Identification No. of corporate debtor

5. | Address of the registered office and 211, Milinda Manor, 2 RNT Marg,
principal office (if any) of corporate debtor | Indore Tukogani, Indare, Indore, Madhya
Pradesh, India, 452001

6. | Insolvency commencement date in August 03, 2026 (Copy of the order uploaded
respect of corporate debtor on NCLT Portal on August 04, 2026)
7. | Estimated date of closure of insolvency January 29, 2027
resolution process
8. | Name and registration number of the Prakul Thadi
insolvency professional acting as Registration No.
interim resolution professional IBBI/IPA-002/IP-N01149/2021-2022/13806
9. | Address and e-mail of the interim Flat No. 1405, J Block, Rainbow Vistas,
resolution professional, Green Hills Road, Moosapet,
as registered with the Board Hyderabad-500018, Telangana
Email ID: prakulthadi@hotmail.com
10.| Address and e-mail to be used for 470/12, Il Floor, HIG-1, Block-5,
correspondence with the interim Baghlingampally, Hyd — 500044
resolution professional Email ID: cirp.organicworld@gmail.com
11.| Last date for submission of claims August 17, 2026

12.| Classes of creditors, if any, under clause (b) | None — As per the available information
of sub-section (6A) of section 21, ascertained | with the IRP
by the interim resolution professional

13.| Names of Insolvency Professionals identified | Not Applicable
fo act as Authorised Representative of creditors
in a class (Three names for each class)

14.| (a) Relevant Forms and (a) Web link:
(b) Details of authorized representatives | https:/www.ibbi.gov.infen/home/downloads
are available at: (b) Not Applicable

Notice is hereby given that the National Company Law Tribunal, Indore Bench has ordered the
commencement of a corporate insolvency resolution process of the Organic World Private
Limited on August 03, 2026.

The creditors of Qrganic World Private Limited, are hereby called upon to submit their claims
with proof on or before August 17, 2026 to the interim resolution professional at the address
mentioned againstentry No. 10. .

The financial creditors shall submit their claims with proof by electronic means onlﬁml other
creditors may submit the claims with proofin person, by post or by electronic meam\‘
Submission of false or misleading proofs of claim shall attract penalties. (-

Frakul Thadl

Interim Resolution Professional of Organic World Private Limited

Date: August 06, 2026 IBBI Registration No.: |BBI/IPA-002/IP-N01149/2021-2022/13806
Place: Hyderabad AFA validity: June 30, 2027
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equbas Equitas Smal) finance Bank Ltd.

Small Finance Bank Registered Office: No.769, Spencer Plaza, 4th Floor, Phase-Il, Anna Salai, Chennai - 600 002

DEMAND NOTICE NOTICE UNDER SECTION 13 (2) OF THE SARFAESI ACT, 2002

NOTICE is hereby given that the following borrower’s have availed loan from Equitas Housing Finance Limited (EHFL) / Equitas Finance Limited (EFI

| Eqmlas Small Finance Bank Ltd (ESFB). The said borrower/s had:have failed to pay Installments and their loan account has been classified as Non-
Performing Asset as per the guidelines issued by RBI. The detalls of the secured immovable property/ties, loan and the amounts outstanding as on date
payable by the borrower/s are mentioned below, The borrower(s) and the public i general are informed that the undersigned being the Authorized Officer, the
secured creditor has initiated action against the following borrower(s) under the provisions of the SARFAESI Act, 2002 and not to deal with the said property.

on failure to repay the outstanding dues indicated against their names within 60 (Sixty) days of this notice, the undersigned will exercise any one or more of
the powers under sub-section (4) of Section 13 of the SARFAESI Act, including power to take possession of the propertyfies and sell the same.

uifere e, Taere (8.1.)

TG i 05.08.2026

BHG 2025/70f.,/2026 j
11 §-Weuiie fifder smsor e i
TR e o, T GRT frfaRed o1 3 SHEr (Online) fafder
IFBRBIRAS -

] ff. ot o1 far B
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(e ¥) | i aifew i

1[196871| 7 wiere i, TG 4ARI QIS B B UM| 933.41(20.08.202
i fraon @t (05 af & i e e fifn)

Co-Borrower: Mr/ Mrs Dashrath
Tikekar; Mr/ Mrs Dilip Tikekar; Mr/
Mrs Girja Bai Bai

Rs.16,40,567/- |Registration office : Khandwa.. North By : Road, South By : Property Of Sarswati Shishu Vidhya|
Mandir, East By : Land Of Resham Bai, West By : Road,

Item 1 : All The Piece & Parcel Of Land Property Bearing Out Of Khasra No. -206 And After Mutation|
Khasra No-206/3 Area 3875.04 Sg. Ft. And 0.0360 Hect. Situated At Village Jhinna, Patwari Halka

Branch: Rewa

700010478535 Jhinna, Tehsil Amarpatan, Dist.- Old Satna New Maihar, (M.P), Measurement : 3875.04 Sq. Ft.,
Borrower: 20.06.2026 | Extentsqft : 3875, Registrationdistrict : Rewa, Reglslrannnolrce Sro. kem 2 : As Per Nazri Nakshal
§ | Mr/Mrs Ramadhar Kushwaha Khasra No-208, Jhinna, Tehsil.
Co-Borrower: Mr/ Mrs Anita Rs.6,57,783/- [Dist.- Old Satna New Mamal (M.P), Measurement ﬂ 0360 Hect., - , Registration district : Rewa,
Kushwaha; Mr/ Mrs Sunil Registration office : Sro.. North By : Land Belongs To Seller, House Of Pushpendra Singh, South By :
Kushwaha Land Belongs To Pushpendra Singh, Vacant Plot Of Ramadhar, East By : Land Belongs To Ramadhar|

Kushwaha, Road, West By : Land Belongs To Mahendra Singh, House Of Mahendra Singh.
Authorized Officer, Equitas Small Finance Bank Ltd,

Date: 06.08.2026, Place: Madhya Pradesh

Name ofthe Borrower(s)/ I fmor o o Fafear I, eI W, faeg i
SL Demand Notice - AR I, , fere fofeen fofa,
Guarantor(s Description of Secured Asset(immovable Pro
Mo e op oGy | et and At " 1 i) i SIS T 1 TR §-Waeie 39 WER hitps leproc.cgstate.govin
B adar 20.06.2025 | Tt Piece And Parcel Of Propertybearing AplotNo. 56 Area 800 SqFt. Part Of Khasra No. TS B 1 BRI HRRIAT
1| Borrawer: e Wirs Raghuveer 08 318/1/2, Situated At Villge - Imeliya, PH.No. 16, RN.M. 02, Outside The Municipel Lt Vikas TR U F,
Bt et | Rs.2,44.205/. |Khand Panda , Tehsi Huzar , Distict Bhopal (Vi) Pin Code 462010.. North By : Pot No. 55, W (57
" Soona Meema -2:44.205 | 50utn By : Pl No. 57, East By : Road, West By : Plot No. 37. .
e Al That Piece And Parcel Of Property Bearing Land With Building, Area-1066 Saft Situated|
Bortower MiMs Manmokan | 20.06.202 |Fesidential Plot Gram Panchayat Maksudhangarh Patwar Halka Number 30 Village- =
2 |singh Ralput;Co-Bomower: M| & Maksudhangarh Located In Teh.-Maksudhangarh Distict-Guna In Ward No.-2.Plot Is Registered|
Befohen Kusor Crautan n/ve| R.36,08, 783 | ulding No.102 In Gram Panchayat Machya Pradeash. North By : House Of Ghopal Singh And
Eamrakaen S naut oy | o488 \gemainder O Tha Sale P, South By - LinitOf Suthalan Latr o, East By : House Of Tha KAYTEX FABRICS LIMITED
e : aghurs su?nh c,'l':,“h an Gangakishan, West By - Janjali And Bhopal Road. (Formerty
Branch: Vidisha (AT That Piece And Parcel Of Land Property Bearing STuated At Ciy Vidisha Ward No -05 New-14
700011083486 20.06.2026 | Mohall2 Kayasthpura Vais Darwaja Marg Andarkil Vidisha Tesh.Vidisha Diss.Vidisha PlovHouse e —
3 | Borrower: Mr/ Mrs Ritik Raikwar & Total Areya 225 Sqft Within The Limits Of Nagar Palika Vidisha., Measurement : 225 Sqft, Extent
Co-Borrower: Mt/ Mrs Vinod | Rs.3,15,710/~ |sqit: 225, Registration distict: Vidisha, Registration office  S1o.. North By : House OF Mohan Lal| i E i W“"” ‘””‘”“ A ’”” "““‘ it
war. i Rl Members may ploase note (nat the 29th Annual General Meeting o tne
Ralkwar,n l:l;:::r; ;r;a::; Raikvar Kushwaha, South By : Common Chauk, East By - Common Chauk, West By : Gal. Company il 10 roug IO o Sty Avou 2% 2020t
: Al The Piece And Parcel Of Land Situated At-Survey No,13/6, Patwari Halka No.60, Village| m (IST), in ith all th mpani
Sarower: Moy s beopk Thekar | 2006:2026 [Khandua Tt N, Teni Khancua, Distio Purv Nimad Hchya Pracesh Tora A asurng o1sendihe mj,ﬁg‘%"jg‘;{g;‘g":"ﬁB’,S'g‘f)fjg“,;"fiﬁg%ﬁﬁf;‘fag‘;ﬁgﬁﬁg'
4 : [Area-1200 5.7, Measurement : 1200 So.Ft., Exent sqft - 1200, Registration disrict : Khandwa, 15, mad wih Geeral Cirulr Nos. 142020 dated Ao 06, 2020, 1712020

dated April 13,2020, 20/2020 dated May 05, 2020 an subsequent circulars
fssuedin m-s regarg, lhe Jatestbeing 212022 ¢ dated May 05, 2022 ssued by the
ate ar
SEBIHOICFDICMD2ICIRPIP/2022/62 dated May 13, 2032 ssued by SEBl and
ather spplicable ciroulars issued in this rogard (colleclwely feferd 1o 2
“Circulars"), to twill be s M,
the AGM of the Company will be el lhrough VeioAM Fac\hly, ithout
pany at:

ny
The Register of Members and the Share Trahster Books of the Company shall
remain closed from Friday, August 21, 2026 to Saturday, August 29, 2026

tbo.com | TBO Tek Limited

Registered Office: Unit No. 501, 5" Floor, Worldmark4, Asset Area No. LP-B-04,
Aerocity, Near Indita Gandi Intemational Aiport, New Delr~110037
Corp. Office: Plot No. 728, Udyog Vihar Phase-, Gurugram-122016, Haryana, India
CIN: L74999DL2006PLC155233, Website: ww.bo.
491124 499 8999

Email: corporatesecretaral@tbo.com, Te

NOTICE OF THE 20™ AN GENERAL MEETING THROUGH VIDEO
CONFERENCING/OTHER AUDIO-VISUAL MEANS & E-VOTING INFORMATION

Notice is hereby given that the Twentieth (20%) Annual General Mesting (AGM) of
the Members of TBO Tek Limited (‘Company’) is scheduled to be held on Thursday,
August 27, 2026 at 12:00 Noon (IST) through Video Conferencing ('VC')/Other
Audio-Visual Means (‘OAVM') to transact the businesses as set forth in the notice of
the 20" AGM dated July 29, 2026 (Notice').
The Ministry of Corporate Affairs (MCA’) vide its General Circular Nos, 14/2020
dated April 08, 2020, 17/2020 dated April 13, 2020, 20/2020 dated May 05, 2020
and subsequent circulars issued in this regard, latest being General Circular No.
03/2025 dated September 22, 2025 (MCA Circulars') has permitted the holding
of the AGM through VC/OAVM. In compliance with the MCA Circulars, the relevant
provisions of the Companies Act, 2013 (‘Act), read with Rules made thereunder and
SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015
(Listing Regulations’), the 20" AGM of the Company will be held through VC/OAVM,
without the physical presence of the Members at a common venue.
In accordance with Listing Regulations and MCA Circulars, the Notice and Annual
Report for the Financial Year 2025-26 (‘Annual Report) have been sent through
electronic mode to those Members whose email addresses are registered with
the Companyfits Registrar and Share Transfer Agent (RTA), ie. KFin
Technologies Limited or with respective Depository Participants (DPs). The
Notice and Annual Report are also available on the Company's website at
www.tbo.com, on the websites of the stock exchanges, viz. National Stock Exchange
of India Limited at vww.nseindia.com and BSE Limited at www.bseindia.com
and on the websie of Natonal Securiies Deposiory Limted (NSDL) at
electronic dlspa(ch of the Nonce and Annual Report has

b I qust 05, 2026. 1 lation 36(1)(b) o Listing
Regulatons,aleterproviing the bl incuing th exac ath o acessing the
il be sent

emal addresses with the Company/RTAIDPs.

The Members partcipating through VG/OAVM shal be reckoned for the purpose of
quorum under Section 103 of the Act.

both days inclusive) for the purpase olAnnual General Meeting of the Company
for the financial year ended on March 31, 2026.
In com(gllance with the above C\rculars eledronlc copies of the Notice: ov the

oall
he. lembers wihoct Gommil adthasces are regriared v the Compory!

Deemed venue of the 20" AGM shall be the Registered Office of the Company, i.e.
Unit No. 501, 5" Floor, Worldmark-4, Asset Area No. LP-IB-04, Aerocity, near Indira
Dapository Partcipant (DPs). The same will also b6 available on the websita of

‘Gandhi International Airport, New Delhi-110037.
the Company at his:jaytexfabiics.com’, Stock E Limited at o
siffvrwow nseindia. com, Central Depositor Limited at In of the Company Notice:

l\\ ARIS Arisinfra Solutions Limited
(Formerly known as Arisinfra Solutions Private Limited)
Reg. Office : Unit No. FOF B - 02 to 06, Fourth Floor - B Wing, Art Guild House, Phoenix Market City, L.B.S. Marg, Kurla (West), Mumbai - 400070, Maharashtra, India

CIN: L51903MH2021PLC354997; Webs https:/aris.in/; Email: cs@aris.in

Extracts of Un-Audited Standalone & Consolidated Financial Results for the Quarter Ended June 30, 2026
)

s_(Indi P
and Registrar and Transi ryer Agenl of the (gompany X e and Annual Reporl the members may send a request to the Company by writing at

Bigshare Services Prvate Limisd, m
copies of the Notice of the 29th AGM along with Annual Report for the FY 008 mentoning their Folio NoJDP ID and Client ID.

forthe.same. .

The members who noed assisiancabeforeordurngAGH,can Contact CDSLon Information relating to E-voting

helpdesk evolna@odslindia,com or contact at 02223056758 and 022: | Intems of e provsion of Secton 108 and fhr aplcabl provisrs, i any
of the Act read with Rule 20 of the Companies (Management and Admiristration)

Rules, 2014 and Regulation 44 of Listing Regulations and the Secretarial Standard on

iheir vote(s) on the business as set out n the Notice of the ey through
electronic voting system (‘e-voting”). The manner of voting, including volting

2 The qupany operates in one segment only i.e. j‘engagen;n lradmg, procuring, supplying, distributing the supply of @l inds of raw materials necessary for

33 of the SEBI (Lit

R in Mi n;ﬁlr’r:!o;elyhtggme e;ﬂ'”ﬁ fok:ywl‘gfn wﬁf;bﬁﬁ ';g'sg‘g &hféefs "grgg"":éf;@:; i the General Meetings (SS-2) issued by the Institute of Company Secretaries of India
] Standalone T mode, physical m provided in the Nofice of the. lembers attending the | (ICSI) and MCA Circulas, the Company is pleased to provide the facilty of voting
Particulars Quarter ended [Year ended| Quarter ended [ Year ended Who have not cast vote(s) by remote e-voting Wil B 20k 1o voto by electronic means (‘E-voting) through both remote E-voting & E-voting during the
30.06.2026 [31.03.2026[ 3 20263 3 g 25 026 ﬂgfn"&'}'gaa'%a};gﬁé\ge’g 1o cartuly oad he Notce 0, the 20th AGM and in | AGM. to the Members to exercise thei rght to vote on the resolutions as set forth in
Unaudited | Audited | Unaudited | Audited Unaudited | Audited particular, T . manner the Notice. The Company has appointed NSDL as an authorised agency to provide
1_Total income 1,370.21 | 2,290.89[1,321.06 | 6,954.12] 2, 951 92 3 494 20| 2,156.08] 10,799.56 Cotnasihench. By the Order of the Board of Directors of ] €11 for E-votng. The dealed procedure for partcipating n the 20" AGM through
2 Net profit/ (loss) for the period before tax e e O Vtox Fabrics Limited | VC/OAVM and instuciions for E-voting forms partof Notice.
3 :";‘: ::‘;?:’;'ﬁ::‘s:‘ﬁ)";fhe T 91501 195291 -41.35| 331701 26667 267431 9190, 811.30 e At 04, 2026 U The Members whose names appear In the Register of Members or beneficial owners
ate: August 04, andhar . i :
(after exceptional tems) 9750| 19529| -70.16 | 305.91| 26667 287.43| 6309 78550 Placa: Amritsar Wnol T Dietorand 670 as on Fiiday, August 21, 2026 (Cut-off Date) g‘;"?s entlled to “5""‘9" vote
4 Net profit/ (loss) for the period after tax ihrough remote E-voting or E-voting during the AGM. The vofing righs of Members
and exceptional items 7460| 149.05| 47.82 | 249.07| 20031) 21650| 51.12] 60285 shall be in proportion to their share in the paid-up share capital of the Company as on
oms - FORM A the Cut-off Date. A person who s not a member as on the Cut-off date should treat
5 Total comprehensive income for the period PUBLIC ANNOUNCEMENT o ot
I{comprising profit for the period (after tax) and (UntrRequsion oo sy and Bnksiy Bt of this communication fr information purpose only.
other income (after tax)] 73.05| 149.26| -48.52 | 248.36| 19839 21676| 5063 60222 Any person, who acquies shares of the Company and becomes a member after
6 _Equity share capital 16359 | 163.52| 16210 | 16352] 16359] 16352| 162.10] 16352 FOR THAErﬁTcT ﬂg ;{’LNDO;JIF‘}Eﬁ EEEI'JI??;?F dispaich of the Notice and holding shares as on the Cut-off Date may obtain the user
T Reserves excluding revaluation reserve as Ao id and password by sending a request at evoting@nsdl.com, However, if the Member
at Balance sheet date 7,000.95 7,221.96 T Name of coporte debir Organic World Pivato Limitad is already registered for remote E-voting, then the existing user id and password
8 Earnings per share (not annualised) - can be used for casting vote. For more detalls, please refer to the notes relating to
(face value of % 2/- each) 2. | Date of incorporation of corporate debtor | March 19, 2020 E-voting as provided In Notice
Basic 0.91# 1.95# | -0.78# 3.26 2.05#] 2.59# 0.54# 6.89 3. | Authority under which corporate debtor Registrar of Companies - Gwalior o 'v ) )
Dited 091%| tear| o078k 321| 2054| 25#| sk Fen isincorporated regisered The E-voting acilty will be available during the following voting period and same shall
- 4| Corporae Igentiy No. / Limited Liabilty | UOT114VIP2020PTC051205 be disabled thereafter:
# Figures are for the quarter and not annualised denificaion No. of corporate deblor
Notes: 5. | Adaress of he regitered offce and 7, Milinda Manor, 2 RNT Narg, [ Commencement of E-voing [ Suncay, August 23, 2026 a1 0900 AM. ST) |
133 of the Compani (it any) of corporate debtor | Indore Tukogan),Indore, Indore, Madhya -
Regulation 33 of the SEBI (LODR) Renula(lnns, zals revlewed by the Audit Committee and approved and taken on record by xhe Buam of Directors of the Pradesh, India, 452001 End of E-Voting Wednesday, August 26, 2026 at 05:00 PM. (IST)
Company at their 6. | Insolvency commencement date in August 03, 2026 (Copy of the order uploaded Once the vote on a resolution s cast by the Member, the Member shall not be allowed

respect of corporate debtor on NCLT Portal on August 04, 2026)

to modify it subsequently or cast vote again.
The Members who are present at the AGM ihrough VC/OAVM facilty and who have

Estimated date of losure of insalvency
resolution process

Januery 29,2027

Disclosures Requlremams} Regulations, 2015. The full lalmal of financial results are avallahle on lha websns of smck exchanges (www.bseindia.com and

For and on behalf of The Board of Directors of
ARISINFRA SOLUTIONS LIMITED

RONAK KISHOR MORBIA

Chairman and Managing Director

DIN: 09062500

Place : Mumbai
Date : 05th August, 2026

ot cast their votes on the resolutions through E-voling and are othenwise not barred

8. | Name and regisiration number of the Prakul Thadi t er
insolvency professional acting as Registration No. from doing so, shall be eligible to vote through E-voting system during the AGM.
interim resolution professional 1BBYIPA-002/IP-N01149/2021-2022/13806 | - The Members who have cast hei voles on the fesolutors through remote E-voiing
9. | Address and e-mail of te interim Flat No. 1405, J Block Rainbow Vistas, prior o th he 20° AGM (0 be held through

resoluton professional,
as registered vith the Board

Green Hills Road, Moosapet,
Hyderabad-500018, Telangana
Email ID: prakulthadi@hotmail. com

VCIOAVM, but shall not be entitled to cast their votes again.
Other Information

Date : 05.08.2026 hittps:/ SpX Union Bank of India

Home First Finance Company India Limited
CIN: L65990MH2010PLC240703, Website: homefirstindi

homeflr.s't

h d property and you the below mention has stocd as borrowerlco- borrower guarantor for
the loan agreement. Consequent to he defaults commited by you, your oan account has been classfied as non- performing asset on 03-08-2026 under the provsions of the
[ Fi

10. | Address and e-mal to be used for 47012, 1| Floor, HIG-1, BlockS5, The detailed procedure for manner of registration of email address and other KYC
Asset Rocovery Branch. yabal — correspondence with the intefi Baghiingampally, Hyd — 500044 dotalls o provided n notes o ot
¥ Branch, Jabalpur SALE NOTICE FOR SALE OF E13%25 resolion professional Email D: talls are provided n notes to Notce.

waﬂ; n Union Bank ‘j‘ :":‘" “':PK“"?;““;?V 'fl“’“‘ga“*;ﬁ"ﬂﬂ;;aag“ IMMOVABLE PROPERTIES 1. Last date for submission of claims August 17, 2026 The Company has appointed Ms. Shirin Bhat, (FCS: 8273, COP No.: 9150),
U ey | Jabalpur P 4820 - OO . Scan OR Code fo Property Detals (217 12. Classes of credilors, f any, under ciause (b)| None —As per the avallable information Praclicing Company Secretary, (Ws Shirin Bhatt & Associates, Company Secrelaries
mail: arh.jabal nur@unmnhan QULCIERELUATY Please Scan QR Code for Property Details of sub-section (64) of section 21, ascertained| with the IRP having, Firm Registration Number: S2011DE162600), as the Scrutiniser to scrutinise
E Financial Assets and 2002 by the interim resolution professional the E-voting in a fair and transparent manner. The results shall be declared within
i i i znuz 13.| Names of nsolvency Professionals identiied | Not Appicable stipulated time under applicable laws and the same along with the consolidated
Notice is hereby given to the public inparticulartothe ) that the below described mortgaged / charged to in class (Thros names for each dlass) Scrutiniser's Report shall be made available on the website of the Company, i.e.
the Secured Creditor, the constructive/ physical possession of which has been taken bythe Authonzed Officer of Union Bank of India 1secured creditor), will be sold on ) R v(an s and Wb and will also be upbaded on the website of NSDL, ie.

“Asiswhereis”, “Asiswhatis” and “Whatever there is” on 29.09. 0 pm to 5.00 pm for recovery of to Union Bank of 1:3 De|:||: o azlh:"azed (a) Weblink: nsdl.com. The to BSE and NSE.
India from the below mentioned Borrower (s) & Guarantor (s). The Reserve P d th Money Deposit are al tioned hereunder: are avalable at: (b) Not Applicable In case the Members have any queries or issue regarding E-voting they may refer

S Name of the Borrower / Short description of the properties Total dues | Reserve Price | Contactperson/ | Notice is hereby given that the National Company Law Tribunal, Indore Bench has ordered the the Frequently Asked Questions (FAQs) and E-voting user manual for the Members

No.| Guarantor and Branch 4 prop (in Rs.) EMD Price contact No. commencement of a cgmms insolvency resolution process of the Organic World Private available at the download section of www.evoting.nsdl.com or call 022-48867000 or
- — send a request to Ms. Pallavi Mhatre, Senior Manager, NSDL at gvoting@nsdl.com.
1) Mr. Ejaj Ansari All the piece and parcel of land and Building in the name of Ejaj ‘The creditors of Organic World Private Limited, are hereby called upon to submit their claims This n:,:: s issued ,O,V ‘ the infonna::n andg beneft of all the Members of
2) Mr. Mohammad Shahzad Ansari and Mohammad Shahzad situated at Mouza- Kathoda, BS. with proofon or blore August 17, 2026 to the inferim resoluon professiona a he address | I, (% " i MCA and SEB Circul
Both Resident of- Plot No. 162, Mouza| Khasra Number- 408/222,222, NB No.85, Patwari Halka No. 36,65,000/- | Shashi Prakash| | MeMionedaganstentryNo. 10 'e Company in compliance wit an ireulars.

1 [Kathouda, Aman Nagar, Kudwari NB No.85 79/23, RI Circle- Maharajpur, Tehsil- Panagar, District- Jabalpur, | 32.63,112.68/- “TE6S007| 7040611857 | | The nancl rediors shll subrit e clins wih oo by ectonc means ony. Al ober By order of the Board of Directors
Circle Maharajpur, Tehsil- Panagar, District-| M.P. admeasuring- 1600 sq.ft., Boundaries of the properly as ”MT;M“N"!S" i i i postor For TBO Tek Limited
Jabalpur, M.P.482002 per Sale Deed: North- Plot No. 161, South- Road, East- Open| *****™™* sd- d-
Branch - ARB Jabalpur Land, West- PlotNo. 163 Prakul Thadi

Place : Jabalpur, For Registration and Louln and Bidding Rules visit hitps://baanknet.com & Authorized Officer, Interim Resolution Professional of Organic World Private Limited | - Date: August 05, 2026 Neera Chandak

Date: August 06, 2026
Place: Hyderabad

IBBI Registration No.: IBBI/IPA-002/IP-N01149/2021-2022/13806

AFAvaldity: dune 30, 2027 | | Pace: Gurugram

Company Secretary & Compliance Officer

of! I Assets and of Secumy Interest Act, 2002 (in short SARFAES\ Act). We Home First Finance Company India Limited have
13 ion 13(1
that i ofth you. Therefore. 13(2)
i 3(1)of! y 2002:
sr. | Name and Address of the Details of the security to be enforced Total Outstanding as on date of
No. | Account, Borrower(s) & Demand Notice plus further interest
Guarantor(s) and other expenses (inRs.)
4. | Alay Singh, Vijay Singh, | House-Property Situated At Ph. No.- 01, Gram Panchayat Reg. House No.174, Gram- Bodina 923783
Khusal kuar Tehsil & Dist.- Ratlam, Madhya Pradesh-457001., Bounded By:East-Road, West-H/O Shankar
Das Bairagi, North-Road, South-L/O Babu Das
2, | Devendra SundrLal, | Flat-PlotNo. 142, Survey No. 2801212 Part, P.n.no. 12, Green Park City, Village Islam Nagar, Tehsil 530,308
Santoshi Devendra Huzur & Distt. Bhopal, Madhya Pradesh-462010., Bounded By: East-Plot no-160, West- Road, o
North- Plotno-143, South- Plotno-141
3, | Dolat Nur Mohammad, House-House No. 105, Survey No. 167, P.H.No. 131, Ward No. 07, Villlage Billod, Tehsil Pithampur 6,62,078
Barakat ALI HUSEAN & Dist. Dhar (M.P. Dhar, Madhya Pradesh-454010., Bounded By: East-Road, West-House of o
Noshad, N d Moideen, Sou(h HouseolGahhu
4. | GopiKailash, Kailash | Row H Mid India T JilaIndore, Indore, 6,89,546
" | Ramchand, Laxmi Bai Madhya Pradesh—4530l)1 Bounded By: East-Road, West-Plot no. 195, North-Plot no. 171, o
5, | Jeevan gurjar, Ramesh | Flat-House No. 08, Ph. No. 06, Ward No.17 Gram Merkhed, Panchayat Khedamadhopur, Tehsil 9,84,438
Gurjar, Ram prasad Tonkkhurd, Distt. Dewas., Dewas, Madhya Pradesh-455116., Bounded By:East-House of o
gurjar Hajarilal, West-House of Hukum Singh, North-Road, South-Self Open Land
5. | Mahesh Gurjar, Mahesh | Flat-makan no 04 patwari halka o 50 gram guradiya gurjar janpat panchyat sonkatch Tehsil 970208
Gurjar, Kalyan Singh | sonkatch Jila dewas, House No. 04, Ph. No. 50, Village Guradiya Gurjar, Tehsil Sonkatchh Distt. 32
Gurjar, Mulibai Gurjar | Dewas., dewas, Madhya Pradesh-455118. Bounded By: East-House of Vijay Gurjar, West-House
of TejSingh, North-Road, South-Other land
7 | Rajesh Dariyavsingh, | Flat-Plot No. 45911, Gram Paliya (Paliya Haidar), Tehsil Hatod & Dist. Indore (M.P), Indore, 16.42,854
Rohit Rajesh, Sokeen | Madhya Pradesh-453111., Bounded By: East-House of Mr. Subhash Mandioi, West-House of Mr. N
Rajesh, Santoshi Rajesh | Salam mansuri, North-! MamRnad South-Agri. Land of Mr Subhash Mandloi

You are hereby called upon to pay Home Fwsl Finance Company India Limited within the period of 80 days from the date of publication of this Notice the aforesaid amount with

fl mitaguil The povier ;mam‘: 'g U":w imited under payment in M/s PSB Alliance Pvt. Ltd. Bank account and up dation of such information in the e-auction website. This may take some time as per banking process and
the said actinclude (1) Power the d assets of by way of lease, sale forreleasing hence bidders, in their own interest, are advised to submit the pre-bid EMD amount well in advance to avoid any last mi . There
) Take over f i byways of lease, assignment or a authorised officer, However, the intending bidder should make their own enquiry and due diligences regarding the encumbrance upon the property from respectlve
irst pany imited shall ¥ offices/ department. "For detailed terms and conditions of the sale, please refer to the link provided in State Bank of India, the secured creditors website]
Intermsof i 13(1 either by way othervise bi.hank

$BI Building, 1st Floor, Plot No.1, Arera Hills, Jail Road,
State Bank of INdia s o). s, . vo- irssosors, o ersaies, m
Stressed Assets Recovery Branch, Bhopal (04293) E-Mail : sbi.04293@sbi.co.in

[See provision to rule 8(6)]
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY
E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE/MOVABLE ASSETS UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH PROVISO TO RULE 8 (6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002
Notlce is hereby gwen \0 me publm in general and in par\lcular to the barmwer that the below described immovable property mortgaged/charged to STATE BANK OF|
1 iled below) of which has been taken by the Authorized Officer of State Bank of India, the secured
creduun will be sold on "As is where is", "As is what is" and 'Wha|ever there is" on 15.09.2026 |uv recovery of below mentioned debt due to the secured creditor from
borrower. d money deposit of prope below

DATE OF E- AUCTION 15.09.2026 TIME OF E-AUCTION: FROM 11:00 TO 4:00 P.M With unlimited extensions of 10 minutes each

Reserve Price (Rs.)|

S. Name of Borrower Short description of property/ies Hgmr Ar;l‘:nm::ertrzynﬂln Dues | Eamest Maney
NO. & Address with Known encumbrances, if any. Name | Property/ies is/are n...._, Soig| e o) m‘)
1. Smt. Dhapubai Pushpad W/o| Village Chamari, Tehsil Biaora, District Rajgrah [M.P) Smt.
Shri Lad Singh Pushpad, Al that Part and Parcel of the Property (Residential House) situated at| I:"‘f‘l"‘hal

At Gram Chamari, Post Moya,|residential plot bearing part of survey No.235/1/3 situated at PH| Pushpad

" poio o [N0.03, Villge Chamari, Tehsil Biaora, District Rajgrah (M.P) -| W/o Lad
Z::;';ﬁ:;; Ditrct - Relgrah c:e74 Admeasuring tota plot area: 1000 Sq.feet together i ne| _Singn | X 16,84,584.51 20,0000/
P N house constructed thereon in the name of Smt. Dhapubai Pushpad| Pushpad as 0n 30.09.2024 ,00,000/~
2. Shri Bhagwan Singh Pushpad, |\/o Lad Singh Pushpad., Bounded by: North- 20 Feet wide Road, +interest w.e.1. 01.10.2024( 9 gg gpQ/-
S/0 ShriLad Singh Pushpad,  |South- Piot of Satyanarayan Sahu, East - Plot of Ramesh Yadav, West| +Charge & Other Expenses 25,000/
At Gram Chamari, Post Moya, - Plotof Jain Sahab, (Covered under sale deed No.1983, Book No. A1, (minus subsequent ,000/-
Tehsil Biaora, Distict - Rejgrah|Ganth No.1570, Pages (5) from page No.87-91, Registered on| oredit if any )

17.03.2011, at Sub Registrar Office Biaora),
P :Physical, Property

Intending Bidders/purchasers has to transfer the EMD amount through registration in our service provider M/s PSB Alliance Pvt. Ltd. e-auction web portal :
https://baanknet.com through online mode in his Global EMD Wallet well in advance before the auction time. In case EMD amount is not available in global EMD Wallet,
system will not allow to bid. The Registration, verification of KYC documents and transfer of EMD in Wallet must be completed well in advance, before auction. Interested
bidder may deposit Pre-Bid EMD with M/s PSB Alliance Pvt. L1d. before the close of e-Auction. Credit of Pre-bid EMD shall be given to the bidder only after receipt of

(M.P.)-465674

your business), any of the secured assets as referred to aboveand hypothecatedimartgaged t the Home Firs Finance Corpany India Limited withoutpriorconsentofthe Home
FirstFinance Company India Limited

Plece: bachys Pradssh Signed by: AUTHORISED OFFICER, Home First Finance Company India Limited

THIS PUBLICATION IS ALSO A 30 DAYS NOTICE T0 THE BORROWER/MORTGAGOR UNDER RULE 9(1) OF THE ENFORCEMENT OF SECURITY INTEREST RULES, 2002.
DATE & TIME OF INSPECTION OF PROPERT! 1AM TO 4 PM ( WITH PRIOR APPOINTMENTS)
Place : Bhopal, Date : 05. 026 Officer State Bank of Indi;

Bhopal

Date: 06-08-2026
oo 00 o0 00
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